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In The Central Zdministrative Tribunal

Jaipur Bench, Jaipur
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Mr. Sarad Purchit, proxy counsel to Mr. Surech Pareek, counsel for
the applicant alongwith applicant present in person

Mr. Sanijay Pareek, counsel for the respondents

The learned ccunsel for the respondents submit that in this
- case final order has been passed and communicated in relaticn to
the chargesheet scught to be quashed and consequently the OA has
beceme infructucus. The learned briefholder submits thét in this
case amendment application has been moved challenging the | order
passed against Ithe applicant. In our opinicn, due to passing of the
final order relating to the inquiry, the present OA haes become
infructuous and new cause of action has arisen tc the applicaht.
However, on this point the learned briefholder is nct clesr and
wishes that his senior be heard.
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yPut up for admission on 20.12.2000.
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